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at: a 	i7 i. 2hO2 

I1;Ld Shri  N .A .Out ray, learned counsel f or the 

etitioner and Shri R.C.Rath, learned Addi. 

Standing Counsel fir the responaents andperused 

ha records 

In this C.A. the - etitioner has preyed 

for a direction to responcents to give him 

differential provident fund arrears with 120/ 'U 

interest and also transoortation allowance. 

heap ndents have filed their counter opposing 

th prayer of the applicant. No rejoinder has bee 

filed. 

For the ourpose of considering this 

etitiOn it is not necessary tO go into too many 

iacts uf this Case. Applicant has stated that 

he retired on superannuation on 30.6.2000 and 

after retirement all benefits were given to him 

aOC he has no grievance with regard to retiral 

benefits except in respect of provident fund and 

transoortation allowance. So far as provident 

tuna is concerned, applicant has stated and this 

is also admitted by the respondents that he got 

p.7455/. Applicant has stated that in his seric 

career he had only once taken an advance of 

F.9000/- and had never teken any further withdra 

aid theref ore, the balance amount at his credit 

cannot be R;.7455/-. It is also stated tpat 

another person one Bhagaban I3iswal, who was 

similarly appointed along with the applicant 

got provident fund amounting to Rs.70,000/-

and in the context of the above applicant has 

approached the Tribunal for payment f excess 

on :jrovldent fund. As rcc;ords t ran - or at i 
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allowance, aopiicant has not made any soecifjc 

averment except claiming that the t ransoor-tat ion 

allowance should be paid to him. Responder-its along 
with 

Ltheir counter have annexed a detailed extract 

01 staterrnt of provident fund balance from 

January lEd. to June, 2000. From this I find and 

this has also been averred by the respondents in 

their counter contrary to the statement of the 

anlicant that he had once taken withdrawal from 

anlicat during his 

senvice careor ha taken J.P.F. advance on 13 

OccasiOns in respect of different amounts and 

non-refundable advance for E.-I-x t]JneS. In view 

of this his statement that he has taken 	*y 

0.0.2. advance i 	omce in his se'ice career 

cano -t he accept ed. Moreover respondents have 

averred in their counter that G.P.F.Account slips 

of every year have been sent to the applicant 

showing therein of different withdrawals and 

balance anoint bu th aoplicant had never 

objected to the soe. In consideration of this 

I hold that the apolicant has been rightly 

nai his Prvient Fund ues nd 	ecss aountd 	 a 	 e  

is due to be oaid to him. Therefore, the prayer 

for naymerit of differential provident fund arrears 

is held to b without any merit and the same is 

rej oct ed. 

s regards the transportation allowance, 

aicant, as stated earl,has not made any 

specific averment except claiming that the 

rans:urtati r allowance sriOuld be paid to him. 

He.hasneither named the station where he 

so. rarihutt €i nor has p stated uOere he SOiIT1 ed 
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his he1ro:ings ao whey: he 	lied fOr 

transportation allowance. Under the instructions 

t ransL)Ot utiur: aiLdwnce to a ct iree :Ls 

required to OC OIC on hiy 	itfl 	11 	t:he 

o.k. ili. in view or this it is Orderec tuat 

in cse the aoplicaflt has furnished any 

. bill along with tranoor±at ion allowance 

rior to filing f this C.. cn 22..2OCO, 

a r i d if thc yme ±s erdinq, t h e n tJiis bill 

should he cleared end transportation allowance 

be oaid to the apglicant: strictly in accurdence 

lth rules and entit le:oent of the anolicant. 

ith tIe bue direct iofl 	 15 

d iscu c d of, ."D 	vlt.nou 	::.r 	order 	s to c-)st:s. 

V AIE- C-7--,, 	~~,69 


